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a. 

I 
	

order of the Division Bench delivé 
	

I31 

Mon'ble Shri A.B.Gorthi, Member(Admn.). 

The allegation in this Contempt Petition 

is that our judgement order dated 22.1.1993 in 

O.A.951/92 has not been complied with by the 

respondents. In that order a direction t.ias given 

to the respondents to pass final orders on the 

various representations which were made 	the 

applicant and which were pending. The rpresentation 

were to be disposed of in terms of the RffilwaY Board'. 

letter dated 19.9.1980. Consequential bnefits if an 

also were to be given to the applicant within 4 

months from the date of communication ojthat order. 

Il 

2. 	The respondents have filed a 4bunter 

affidavit which is to the effect that iA Lompliance 

with our judgement order the pay of the! applicant 

has been fixed at par with that of his junior 

Sri D.V.S.Murthy. Complete details of he pay 

refixed w•e.f. 1.2.1987 to 1.7.1990 were duly 

workeqout and communicated to the applicant vide 4 

U 	 'I 
memo dated 16.8.1993 all the arrears there from alsd 

have since been paid. The respondents attempt £ 

that there has been some delay in mplying with 

YilãJent because a reference had jib be made I: 

to the Railway Board as several other IndIviduals 
H 

also were similarly tffected. 	 I .  

V 



 

3• 	In view of the afore-State 

obvious that the respondents had complied iithput 
I 

judgement)not in time. 

4. 	The applicant>t ia appear 	us in- 

perSon)  has contended that on his4 prOmOti0flthe  

senior scale w.e.f. 19.1.1989 his pay shoild have 

been rèfixed under IR 22 (C) and not under 	22 (A) (1 

as was done by the respondents. in this ontext the 

respondents have explained that the fixadon of the 

applicant's pay in senior scale under FJ22 (C) is 

not permissible. They have also clarifid in their 

memo dated 16.8.1993 as to why the pay of the 

applicant was fixed under FR 22 (A) (1). If the 

applicant fee]4 aggrieved by the same,he can approach 

the Tribunal sep&ratelyj for that is not part of 

either i our judgernent order dated 22..1993 or 

the initial relief sought by him in O.A.951/92. 

The Contempt Petition is therefore dismissed. Notic 

issued if any shall stand dischaxed.There shall 

be no order as to costs. 

(T.C4PNDRASEKflM (EDDY) 	(A.B.GO} 

Member (Judl.) 	 Member (L&dmn.) 

Dated s 23rd August 993 ,  

(Dictated in Open ACoikrt) 
fl 

To 	 H sd 
sri A.Ramjee, General Manager, S.E.Rly, Garden Reach, 

Union of India, Calcutta. 
Sri I.K.t'tzundar, Princippl PA & CAO, S.E.Rly 

Garden Reach, Calcutta. 	 I  
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